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ORDER NO,3,DATED 28.10.1999,

In this original Application, the
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by vegal. post/
the regular post of E,D.D.A. in the Branch pPost
I » _
:;7&—“ office, @ the incumbent being appointed to a Gr.D
1799 ‘
\9"75 %\ post in the Department, the applicant,who is working

as ED3PM, has been asked to perform the dutges of

applicant, who is working as EDBPM,Dingar Brath
Post Of fice,in accaint with Begunia gsub Post Office

under khurda Head Post Qffice,has come up with

O

the grievance that with the vacancy arising in

' .

EDDA.Appl:Lcant is aged aoo.lt 64 years and has

1

little over me year to retire. work of EDDA

27599 ,g,@',, e .| involves covering six villages.Applicant is in
difficultyin petfoiming the work of EDDA in
I M9 7? fvv _ deliverying letﬁers and mney orders and as also
M}m Ozw to attend the work of ED3PM.INn view o©f this, he has
Ar : el‘%ﬁ—i’;ﬁ;’)’e% w -ccme up in this o:ign.nal Applicatio with the
prayer that a directia be issued to the Departmen tal
2¥-x 7? B‘{QCL authorities to provide anEDDA to the 30 and to |

fillup the post ‘™ regular basis,
‘Respondents have filed MA G91/99 with

X&Q‘q' copy to other side in which they have stated that

they are going to 1n1.t1ate the selection pracess

for filling up of. the post of EDDA shortly.
we have heard Mr.p,V, Ramdas, Learned
counsel for the Applicant and My. 3,K.Nayak,learned

Additional standing Caunsel appearing for the
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Respmdents who has filed MA No,691/99,0n the OA as

also on the MA.Ag the applicant is EDBPM and he has

his own duties as EDBPM to perform, in the BO,it is

not possible for him to distribute the letters in

~

six villages which ccmes under the jurisdiction of

the Dingar BO.In viewof this, pending selectiam and
appointment to the post of EDDA,Dingar BO, on regular
basis, the Departmental authorities are directed to
engage a cantingent paid employee immediately preferably
within a periad of 15(fifteen) days to distribute

letters within the area of jurisdiction of the Post

office.An undertaking shaild pe obtained £rom such

cmtingent employee that he will not claim regularisatim

to any post in the post office.It is submitted by
petitimer
learned counsel for the petitimmer that the/will

continue to distribute the mey orders till the
EDDA,Dingar BO post is filled up on regular basis.
with the above observatim and direction,

the Original Application is disposed 0f,No COsts,
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